FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/s. INDIA POWER CORPORATION LIMITED

Sno Relevant Particulars Details

1. |Name of corporate debtor INDIAPOWER CORPORATION LIMITED
2. | Date ofincorporation of corporate debtor 02/07/1919

3. |Authority under which corporate debtor is|Registrar of Companies, Kolkata
incorporated /registered
4. |Corporate Identity Number of corporate debtor|L40105WB1919PLC003263
5. |Address of the registered office and principal/Centre for Excellence,

office Plot No. X-1,2 & 3, Block EP, Sector V, Salt
Lake, Kolkata— 700091, West Bengal, India
6. |Insolvency commencement date 15/05/2026
7. |Estimated date of closure of insolvency|14/11/2026, (180 days from Insolvency
resolution process Commencement date)

8. [Name and registration number of the|MSMano Ranjani

insolvency professional acting as interim||BBI/IPA-001/IP-P00736/2017-2018/11235
resolution professional AFAvalid up to 30.06.2027

9. |Address and e-mail of the interim resolution|Flat 122, Vasavi Indraprastha Street 1, Czech
professional, as registered with the Board Colony, Sanathnagar Hyderabad - 500018
Telangana.,

Email: mano3ranjani@gmail.com
10,Address and e-mail to be used for|MetLaws, Unit 208, Fairmount Fortune One
correspondence with the interim resolution|Nr Erragadda Metro Station Czech Colony,

professional Sanathnagar Hyderabad, Telangana 500018.
Email: ipcl.ibc@gmail.com
11.|Last date for submission of claims 29/05/2026 (14 days from the appointment of IRP)

12.Classes of creditors, if any, under clause (b) of INot ascertained as on date
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13/Names of Insolvency Professionals identified Not ascertained as on date
to act as Authorised Representative of creditors
ina class (Three names for each class)

14.(a)Relevant Forms and Web link: www.ibbi.gov.in
(b)|Details of authorized representatives are https://www.indiapower.com
available at: https://sites.google.com/view/ipcl-ibc

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench - | has ordered
the commencement of Corporate Insolvency Resolution Process of M/s. India Power Corporation
Limited on 15/05/2026.
The creditors of M/s. India Power Corporation Limited are hereby called upon to submit their
claims with proof on or before 29/05/2026 (14 days from the appointment of the interim resolution
professional) to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional: MS Mano Ranjani

IRP of M/s India Power Corporation Ltd

Reg# IBBI/IPA-001/IP-P00736/2017-2018/11235;
Date and Place: 18.05.2026, Hyderabad AFA valid up to 30.06.2027
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/s. INDIA POWER CORPORATION LIMITED

Pradeep Metals Limited
CIN: L99999MH1982PLC026191
Registered. Office : R-205, T.T.C. Ind. Area, MIDC, Rabale, Navi Mumbai 400701
Email id : investors@pradeepmetals.com, Website : www.pradeepmetals.com, Contact no : +91-022-2769 1026, Fax :+91-022-2769-1123
Extract of Standalone and Consolidated Financial Results for the quarter and year ended 31st March 2026

(Rs. in Lakhs)

Sno: Relevant Particulars _ Details
1. |Name of corporate debtor INDIAPOWER CORPORATION LIMITED Standalone Consolidated
2. | Date ofincorporation of corporate debtor 02/07/1919
3. .ﬁ]l::t(:]r%r(i)tr{;tgg(/jzgrsvgf:d corporate debtor is/Registrar of Companies, Kolkata N _ Quarter ended Year ended Quarter ended Year ended
4 Corporate Identity Number o corporate debior 40 105WB1910PLC003263 No. PARTICULARS  31-Mar-2026 | 31-Dec2025 | 31-Mar-2025 | 31-Mar2026 | 31-Mar-2025 | 31-Mar-2026 | 31-Dec-2025 | 31-Mar-2025 | 31-Mar-2026 | 31-Mar-2025
5. | Address of the registered office and principal Centre for Excellence, Audited Unaudited Audited Audited Audited Audited Unaudited Audited Audited Audited
office Plot No. X-1,2 & 3, Block EP, Sector V, Salt
_ Lake, Kolkata—-700091, West Bengal, India 1 | Total Income from Operations 8,958.83 8,257.00 8,405.17 32,784.87 29,439.08 9,096.33 8,387.19 8,703.19 33,802.67 31,186.13
3- .:E”St?'ve?cgCg”;me”fce'pemdatef - 15/05/2026 2 | Net Profit for the period / year before tax 1,051.34 842.60 974.70 3,435.53 3,066.82 | 1,307.44 912.84 992.57 3,958.67 3,486.37
resoltionpragess. e et oY 3 | Net Profit for the period / year after tax 779.39 647.55 72639 | 2,532.74 | 2,314.56 | 1,031.92 706.44 | 70933 | 303372 | 2,717.37
8. 'Name and registration number of the MS Mano Ranjani 4 | Total Comprehensive Income for the period / year
insolvency professional acting as interim|[BBI/IPA-001/IP-P00736/2017-2018/11235 [Comprising Profit / (Loss) for the period / year (after
resolution professional _ AFAvalid upto 30.06.2027 tax) and Other Comprehensive Income (after tax)] 808.17 636.55 700.51 2,525.14 2,272.07 1,112.50 713.81 675.00 3,133.91 2,676.20
9. |Address and e-mail of the interim resolution Flat 122, Vasavi Indraprastha Street 1, Czech 5 | Paid-up equity share capital 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00 1,727.00
professional, as registered with the Board ?ollony, Sanathnagar Hyderabad - 500018 6 | Other Equity (Reserve excluding Revaluation Reserve)
Emall mano3ranjani@gmail.com as shown in the Audited Balance Sheet 14,509.09 | 12,415.68 14,696.47 | 11,994.31
10/Address and e-mail to be used for|MetLaws, Unit 208, Fairmount Fortune One 7 | Earnings Per Share (Face value of Rs. 10/- each)
correspondence with the interim resolution Nr Erragadda Metro Station Czech Colony, (not annualized)
professional Sanathnagar Hyderabad, Telangana 500018. (a) Basic 4.51 3.75 4.21 14.67 13.40 5.98 4.09 4.1 17.57 15.73
_ [Email: ipcl.ibc@gmail.com (b) Diluted 4.51 3.75 4.21 14.67 13.40 5.98 4.09 411 17.57 15.73
11. Last date for submission of claims 29/05/2026 (14 days from the appointment of IRP)
12| Classes of creditors, if any, under clause (b) of|Not ascertained as on date Notes:

sub-section (6A) of section 21, ascertained by 1
the interim resolution professional
13./Names of Insolvency Professionals identified Not ascertained as on date
toactas Authorised Representative of creditors
inaclass (Three names for each class)
14, (a)Relevant Forms and \Web link: www.ibbi.gov.in
(b) Details of authorized representatives are https://www.indiapower.com 2
available at: https://sites.google.com/view/ipcl-ibc

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench - | has ordered
the commencement of Corporate Insolvency Resolution Process of M/s. India Power Corporation
Limited on 15/05/2026.
The creditors of M/s. India Power Corporation Limited are hereby called upon to submit their
claims with proof on or before 29/05/2026 (14 days from the appointment of the interim resolution
professional) to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional: MS Mano Ranjani
IRP of M/s India Power Corporation Ltd
Reg# IBBI/IPA-001/IP-P00736/2017-2018/11235;
AFA valid up to 30.06.2027

. The above is an extract of the detailed format of Standalone and Consolidated unaudited Financial Results filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full
format of Standalone & Consolidated Financial Results are available on the websites of the Stock Exchange(s)
(www.bseindia.com/corporates) and the Company website (http://www.pradeepmetals.com/reports.html). The same can
be accessed by Scanning the QR Code given.

. The above results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at its
meeting held on 16th May 2026, the statutory auditors of the Company have carried out the audit of the standalone &
consolidated financial results for the year ended 31st March 2026.

For Pradeep Metals Limited
Sd/-

Pradeep Goyal

Chairman and Managing Director
DIN:00008370

Place: Mumbai
Date : 16th May 2026

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR
SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
REGULATIONS"). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF ESE LIMITED

("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS.
PUBLIC ANNOUNCEMENT

A AROHAN

iPlease scan this QR code 1o view _;':.';1. iy
the DRHP and Draft Abridged Prospecius)

AROHAN FINANCIAL SERVICES LIMITED

Our Company was incorporated on September 27, 1981 &t Kolkata, Wes! Bengal, India a5 'ANG Resources Private Limited', & prvate limited company under the Companies Act, 1956, Our Company was then converled into a public limsted company under the
Companies Act, 1956, and consequanily, the name of our Company was changed to "ANG Resources Limited' and a frash cerlificate of incorporation dated Oclober 20, 1985 was issued by the Registrar of Companies, Wes! Bengal al Kolkata (the “Registrar of
Companies’). Subsaquently, the name of our Company was changed o ‘Archan Financial Services Limitad and a fregh centificate of incorporation dated March 25, 2008 was issued by the Reqgistrar of Companies, Thereafler, our Company was convertad into a privats
limited company under the Companies Act, 1958 and the name of our Company was changed 1o ‘Arohan Financial Services Private Limited and a frash certificate of incorporation dated September 28, 2010 was issued by the Registrar of Companies. Our Company was
then converted into'a pubkc limited company under the Companies Act, 2013 and the name of our Company was changed to ‘Archan Financial Services Limited’. A fresh cerificate of incorporation dated May 25, 2018 was ssued by the Registrer of Companiss. Forfurther
details inrelabon to changes in the name and the regestered office of our Company, see ‘History and Certan Corporate Maltars on page 392 of the draft red hemring prospectus dated May 15, 2026 (the *DRHP"). Cur Company is registered with the Resene Bank of India
as a Mon-Banking Financial Company — Micro Finance Institution | certificate of registration no, B.05.02832). For furiher details, see “Govermment and Ofher Approvals“on page 616 of the DRHP
Registered and Corporate Office: PTI Building. 4" Fioor, DP 8, Sector 5, Sall Lake, Parganas North, Kolkata 700 081, West Bengal, India. Contact Person: Anirudh Singh Thakur, Company Secretary and Chief Compliance Officer
Tel: #31 33 4015 600C; E-mail: compfiance@arohan.in; Website: www.arohan in; Corporate Identity Number: UI7T4140%WE1591PLCOS3189

NAME OF PROMOTERS: AAVISHKAAR VENTURE MANAGEMENT SERVICES PRIVATE LIMITED,
INTELLECTUAL CAPITAL ADVISORY SERVICES PRIVATE LIMITED, VINEET CHANDRA RAI AND SWATI RAI

INITIAL PUBLIC OFFERING OF UP TO[«] EQUITY SHARES OF FACE VALUE OF 10 EACH (“"EQUITY SHARES") OF AROHAN FINANCIAL SERVICES LIMITED (OUR “"COMPANY" OR THE “COMPANY" OR THE “ISSUER™) FOR CASH AT APRICE OF T[=]
PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF ¥«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING LP TO ¥[«] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF 10 EACH
BY OUR COMPANY AGGREGATING UP TO <6,000.00 MILLION (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 40,437 529 EQUITY SHARES OF FACE VALUE OF <10 EACH AGGREGATING UP TO =Te] MILLION BY THE SELLING
SHAREHOLDERS AS 5ET OUT UNDER ANNEXURE A ON PAGE 722 OF THE DRHP (COLLECTIVELY REFERRED TO AS THE “SELLING SHAREHOLDERS", AND SUUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING SHAREHOLDERS, THE
“0OFFER FOR SALE"). THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 710 EACH, AGGREGATING UP TO T[=] MILLION, FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES NOT EXCEEDING 5% OF OUR
POST-OFFER PAID-UP EQUITY SHARE CAPITAL (THE "EMPLOYEE RESERVATION PORTION"). OUR COMPANY IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UP TO ] TO THE OFFER PRICE [EQUIVALENT OF ¥{«] PER
EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION {"EMPLOYEE DISCOUNT™). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER".
THE OFFER AND THE NET OFFER SHALL CONSTITUTE [# % AND [#]%, RESPECTIVELY, OF THE POST-0FFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY MAY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGERS ("BRLMS™) CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES FOR CASH CONSIDERATION AGGREGATING UP TO #1,200.00 MILLION, PRIOR TO
FILING OF THE RED HERRING PROSPECTUS WITH THE REGISTRAR OF COMPANIES, KOLKATA-II AT KOLKATA ("ROC™) (THE “PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR
COMPANY, IN CONSULTATION WITH THE BERLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH
RULE 1%(2)ib) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957 ("SCRR"). THE PRE-IPO PLACEMENT, [F UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE, i.e., <1,200.00 MILLION. PRIOR TO THE
COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR
COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH
INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, I[F UNDERTAKEN, SHALL BE APPROPRIATELY MADE [N THE RELEVANT SECTIONS OF THE RHP AND THE PROSPECTUS AND INTIMATED TO THE STOCK EXCHANGES WITHIN 24
HOURS OF SUCH PRE-IPO PLACEMENT, IN ACCORDANCE WITH THE SEBI ICDR REGULATIONS. THE FACE VALUE OF THE EQUITY SHARE 15710 EACH AND THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF EQUITY SHARES. THE PRICE
BAND (INCLUDING EMPLOYEE DISCOUNT, IF ANY) AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF THE ENGLISH NATIONAL DAILY
NEWSPAPER, [«], ALL EDITIONS OF THE HIND| NATIONAL DAILY NEWSPAPER, [] AND KOLKATA EDITION OF THE BENGALI DAILY NEWSPAPER [«] (BENGAL| BEING THE REGIONAL LANGUAGE OF WEST BENGAL, WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED) EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SUCH ADVERTISEMENT SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR
THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES.
In case of any revision in the Price Band. the Bid'Offier Penod will be extended by at least three additional Working Days after such revision of the Price Band, subject 1o the Bid'Offer Pariod not exceeding 10 Working Days, In cases of force majeure, banking strike o
similar unforesaen circumstances, our Company may, in consuttation with the BRLMs, for reasons io be recorded in writing, axtend the Bid/Offer Period fora manimeem of ona Warking Day, subject to the Bid! Offer Penod not exceeding 10¥Yorking Days. Any revision in the
Prica Band:and the revised BidiOffer Pariod, if applicable, will be widely disseminabed by nofification o the Stock Exchanges, by ssuing a public nofice, and also by indicating the change on the respective websiles of the BRLMs and at the terminals of the Syndicata
Members and by intimation tothe Self-Cerified Syndicate Banks and oiher Designated Intermedianes and the Sponsor Banks, as applicable.
The Offer is being made throwgh the Book Bullkding Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEB| ICDR Regulations and in compliance with Reguiation 81 ) of the SEBI ICDR Regulations, wherein nal mara than 50% of the et Offer
shall be available for allocation on a proportionate basis to Quaified Instiutiona! Buyers ('QIBs”, and such portion, the “QIB Portion”), provided that our Company may, in consultation with the BRLMs, afocate up to 60% of the QIB Portion to Anchor Investors on a
FEGM will be sod Tircuchvokn Bralocionic | discrebonary basis, In sccordance with the SEBI ICDR Regulations (the "Anchor Investor Portion”), of which 40% shall be reserved in the following manner (1) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) &87% of the
OF L] Wit De '7'1'."5’:-'"- G nrLgaing h?":v'."'f'-' vl ot Anchor investar Portion shall be resenved for Life Insurance Companies and Pension Funds, subject to valid Bids being received from domestic Mulual Funds, Life Insurance Companies and Pension Funds, as applicable, al or above the Anchar Investor Aliocation Price.
* The it e-vuling shall commence on Friday, June 05, 2026 at 5,00 a.m. and erd on Any under-subseription in the Life Insurance Companies and Pension Funds calegory specified in (i) above may be allacated to domestic Mulual Funds, in accordance with the SEBI ICDR Regulations. In the event of ender-subscription cr non-allocation in the Anchor
oy, denc S17 o DE:DE' oo Uhe remiie & Yoling. modale:soal e duaciel by Invesior Portion, the batance Equity Shares shall be added to the ramaining QIB Portion (other than Ancher Investor Portion) {“Net QIB Portion”). Further, 5% of the Nat QIB Portion shall be available for allocation on a proportionate basis anly to Mutual Funds, and the
" SE'Lf?r "":'g'jg 'I-"*E?her 2nd Marmiars "T' ':'f'r il E'"“’f";_ﬁ o "'th‘ ELEEW"":E"? h?”"” r'h'ﬁ ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis 1o all QIBs, inchuding Mutual Funds; subject to valid Bids baing recaived at o abowva the Offer Price. However, if the aggregate demand from the Mutual Funds is less than 5% of the
?;;llj bﬁlﬂ.}wg ?im,.;:: .T:J;l:j ﬂ;?.‘:‘ﬂ RS Ay MR 00 AmAT A A0 Met QI8 Porfion, the balance Equity Shares available for allocation will ba added 1o the remaining 1B Portion for proportionate allocation to QiBs. Further, not fess than 15% of the Net Offer shall be available for alocation to Non-Institutional Bidders in accordance with
o ‘ ; . e " ’.'. p—— ; . . o the SEB}HCDR Regulations, subject tovalid Bids being received at or above the Offer Price, out ofwhich [a) ona-third of such portion shall be reserved for Bidders with- application size of more than 200,000 and up (o<1 000,000 and {b) tao-thirds of swuch portion shall be
' TTIE raf“":"ﬁl'hm;,:;:"”ﬁ E';"a" 3'5? IIJE ".’_d.'?.e fﬁ "‘i'ﬂ."i f":"”"g 'rf;EE,ﬂt.fnd.'ll'ﬁ L:'“:E"I'."“;[f resarved for Bidders with applcation size of mora than 1,000,000 provided that the unsubscribed porbon inaither of such sub-categaries may b allocated to Bidders in the other sub-catagory of Non-Instilutional Bidders; and nof less than 35% of the Net Offer shall be
am.?.::;r:ﬂeiream; "_I:; J;hii::ﬁ-.; .-;E:;:ESF ;.-'I‘?.'I:m;g::h-:-yh HI’E’ Eﬂi??hﬁ_,' fﬂﬂ h; available for allocation o Retall Individual Bidders In accordance with the SEBIICDR Regulations, subject to valid Bids being received at or above the Otfer Price. Further, Equity Shares of face value of $10 each will be allocated on & proportionate basis to Eligible
remate &-\iofing prior to the e may a'fs-:u E,._;?,Id the EGM elecimnically. but shall it b Employees applying under the Employes Resenvation Portion, subject fo vaiid Bids receved from them at or sbove the Offer Price (net of Employee Discount, d any, as applicable). All Bidders (except Anchor Investors) are mandatonly reguired to utilize the Application
anitifled tovata at tha EGH ; Supported by Blocked Amount ("ASBA’) process by providing detads of their respective ASBA accounts and UPI 1D in case of UP1 Bidders using the UPI Mechanism, as applicable, pursuant to which their corresponding Bid Amount will be blocksd by the Self Certified
i i b Lo fi s ik IS g i - ! i of th = - 0 4 nake | y et r
+ The persons who hiave hemrr-; the r.1e|nper{.f fu-:.g Company after circy :m[;,:,,-, afthe Notice of ggl:;;autéﬁj:;:ée SI:_‘:'-:E?:I?;?H:'II Eur[: El-l:rhe Sponsor Banks under the UP| Mechanism, as the case may be, to the exient of the respective Bid Amounts, Anchor Investors are not permitied fo participate in the Offer through the ASBA process, For furiher defais, see “Offe
W and thes nan { o of Membessiis! naficialo o1 tha :
Eﬁiﬁrsﬁmﬁﬁﬁfﬁ;ﬁ:ﬂiﬁE,;f',;ﬁfeﬂi?fﬁﬂfcfﬁhs l;: Eﬂ,ﬁ;ﬁ:ﬁ: i :r: This public announcemant i mada in cormplance with the provisions of Requlation 26(2) of the SEBI |CDR Reguiations 1o inform the public that our Company is proposing to undertake, subject 1o applicalde statutory and regulatory requiremants, raceipt of requisite
0 approvals, market conditions and ather considerations, an initial public offer of its Equity Shares pursuant to the Offer and has filed the DRHF and Draft Abrdged Prospectus with Securities and Exchange Board of India ("SEBI”) and the Stock Exchanges on May 16, 2026,
Pursuant io Regulation 264 1yof the SEBICDR Regulations, ihe DRHF and Draft Abridged Prospectus filed with SEBI shall be made available to the public for comments, if aimvy, for period of at |gast 21 days, from the date of pubdication of this public announcement by
hasting it on the website of SEBI stwww sebi.govin; on the websites of the Stock Exchangesi.e., BSE at www bseindia.com, NSE at wanw nzeindia.com where the equity shares are proposed to be listed, the websiles of the BELMs, e DAM Capital Advisors Limited at
www, dameapltal.in, Mobilal Dswal Investment Advisors Limited al www motitaloswalgroup. com and SB1 Capital Markets Limited at www.sbicaps.com and the website of our Company at www.arghan.in. Our Company hereby invites the public fo give their comments on
the DRHF and Oraft Abridged Prospectus filed with SEB1 and Siock Exchanges, with respect to disclosures made in the DRHP and Draft Abddged Prospectus. The members of public are requested to send & copy of their comments to SEBI, to the Company Secretary
andd Chied Compliance Officer of our Company andicr the BRLMs at their respective addresses mentioned herein betow, All comments musl be received by SEBI andior cur Company andlor the BELMs and'or the Company Secretary and Chie! Compliance Officer of our
Company attheir respective addresses mentioned herain balaw in relation to the Offer on or befora 5:00 p.m, onthe 215t day from the aforesaid date of publication of this public announcement in accordance with Regulation 26(2) of SEBIICDR Requialions.
Invesiments in equity and equity-related sacurifies involve a degree of risk and investors should nol invest amy funds in the Offer unless they can-afford to fake the risk of kosing their enfire invesiment. Investors are advized o read the risk factors carefully before taking an
for MIRC Electranics Limited imvastment decision i the Offer. For taking an investmant decision, investors miust rely on their own examination of our Company and the Offer, including the risks imokved. The Equity Shares in the Offer have not baen recommendad or approved by the SEBI, nor dogs
& the SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to. “Risk Factors on page 21 of the DRHP

Date and Place: 18.05.2026, Hyderabad

OB EILS P e

MIRC ELECTRONICS LIMITED
Regd. Office: Orada Houga, G-1, MIDC, Mahakali Caves Road, Andbar (E), Mumbai - 400 (43
CIN Mo: L32300MH 158 1PLEDZ 3637
Emasl B inwestorsi@arida.com | Website: waw onsds com
Phone Mo, 022-65497 5777

MOTICE OF THE EXTRA-ORDINARY GENERAL MEETING THROUGH
VIDED CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND REMOTE

;"\\J

E-VOTING INFORMATION.

Motice iz hereby given that the Extra-Ordinary Ganersl Meating (“EGM™) of MIRC Electronics
Lirndted (the 'Company”) will be hedd on Monday, Jume DB, 2028 a1 230 pm, (IST), throwsh
Wideo Conferenging (V| Oiher Apdia Visual Means ("OAVM") facidy, without the physical
presancs of the Members, in compliance with the provisions of the Companies Act, 2013 ("the
Act™) and the Rules framed thereunder and Securities and Exchange Board of India (Ligfing
Ohligations and Desclosura Requirements) Regutations, 2015 (“Listing Regulations™) read
wilh Circular Mo, 14/ 2020 dafed Aprf 8, 2020, Cicular No. 170 2020 daled April 13, 2020,
Gircular Mo, JHE020 dated May 5, 2020, Gircular No, 022021 dated January 13, 2021,
Circular Mo, 192021 dated December 05, 2021, Circular Mo, 21/2021 daled December 14,
2021, Gircular Mo, 022022 dabed May 05, 2022, Circular Mo; 102022 dated December 28,
2022 Circular Mo 0972025 dated Saptember 25, 2023, Circular Mo (492024 dated September
19, 2024 and Circular Mo, 032025 dated Septermber 22, 2025 issued by the Mnisiry of
Comporate Affairs ('MCA Circulars') and Circular No. SEBIHOICFDICMD T CIRIPZ020TS
dated May 12, 2020, Circular No. SEBI HOWCFINCME2ICIRP202111 dated Januany 15,
2021, Circular Mo, SEBFHOCFDYCMDECIRIP2022062 dated May 13, 2022, Circulzr No.
SEBIHOCDHSDDHS-RACPODPCIR2023:001 dated January 5. 2023, Circular No.
SEBUHC/CFDVCFD-PoD-2IPICIRS2023167 dated Octobar 07, 2023 and Circular No.
SEBIHOMCFDICFO-PoD-2191CIR2024/1 33 dated Ociobar 03, 2024 msued by the Securilios
and Exchange Board of Indis {"SEBI Circulars’), io frarsact ihe busmess set outin the Nofics
HEGM.

The Comgany has sent the Notice of the EGM on May 16, 2026, electronically to those
members whose e-mail 1Dz were registerad with the Depogitory Participants and the Comgany
or its Flegisirar & Share Tranefer Agent .. MUFG Intime India Private Lid. (Formedy known as
Link Intiree Indiz Privale Limited). The Mobce of the EGM & also available on (he Comgany's
webaita at Mipsyiwew onida.com and can aiso be gocessed on lhe wabsites of the Sock
Exchangas i, al www nseindia.com and www bseindia com and that-of Matong! Securilies
Depository Limited  (MNSEL') 8t hitps:iwww evoling.nsdl.com.  The requirement of sending
physical copies of the Nofice of the EGM has baen dspensed with vide MCA Girculars. and the
SEBI Circulars and hence ne physical coples of the Motice of EGM will be provided,

Members canattand EGM through VE QAVM faciity on ive sireaming link made availabie by
MEDL al hitps i evoling.nsdl.com by uzag thair remole a-voling [ogin crecdeniials and
selecling tha EVEN for the Company. Tha procadure far joining the EGM thraugh VC QAWM
facility and by raise queshions dunng EGM have been spelt oudin the Nofice of EGM,

Yoting through electronic mode: In eccordance with the epplicable provisions of the Act read
with rubes framed thereunder, Secretarial Standard on- General Meeting and Listing
Regulations, membess am provided wilh a facity to cast thedrwabe on the resolution set forth in
e EGH nolice, using alactronic viabing systam from the place other tan e Vanue of EGM
(remote e-vobng') s well as s-voling at the EGM. The Company has engaged tha services of
NSDL to provide the facdity for remode e-voting as well a5 e-vobing during the EGM through
NSDL e-voting sysiem at hitps:'waw.evoling.nsgl.com.
The detailed insfructions forremede e-Vobng and e-voling at EGM are givenin the Nofice of fhe
EGM. Mermbers are reguested fo nole the following:
* The mambers, whose name appear in the Regisier of the Mamber and’ the Reqgister of
Beneficial Crwners a5 on tha Cut-Off date Le. Monday, June 07, 2006 will be enfiled io avai
the facility of remote e-Voling | e-valing during the EGM. The: business as sef oul in tha Notice

password forcastng vole alecironicaiy
« A person whois nof & Member as on e Cut-0ff Date should treat ihe Notice of the EGM for
inforrmation purposes only
In case of amy queries; you may refer the Frequently Asked Questions [FAQS) for Sharehoidars
and e-woling user manual for Bharahobders - avallable al the downboad section of
i anadingunsdl. com o call an ; D22 - 4B8A 7000 or send a raquest 1o Ms. Pallavi Mbatra al
eviling@nedl com

Prasad Oak Any decision to invest in the Equily Shares described in the DRHP may only be made after the red herring prospectus ("Red Herring Prospectus”) has been fiad with the RoC and must be made solely on the basis of such Red Herring Prospectus as there may be
Place: H'ymbal Head = Legal, Corporate Affairs material changes in the Rad Hemring Prospecius from the DRHP and the Draft Abridged Prospectus
Date; 177 May, 2026 & Company Secretary

The Equity Shares, when offerad through the Rad Herring Prospectus, are proposed to be listed on the main board of the Stock Exchanges.
For details of fhe mam objects of cur Company a3 contained in its memorandum of associahon, see “Hisfory and Cerain Corporaie Matters ™ on page 392 of the DRRE

The liability of the members of our Company is limited, For details of the shara capital, capial structuna of our Company and the names of the signatones (o the memorandum of association and the number of shares subscribed by tham see "Capital Siruclue"on pags 101
of the DRHP.

REGISTRAR TO THE OFFER
(.) MU FG MUEG Intime

MUFG Infime India Private Limited

{Formerly Link Intime India Private Limited)

C-101, Embassy 247, L.B.S. Marg, Vikhrali (West)

Murmbai 400 083 Maharashira, India

Tal: +97 890 211 4949

E-mall; archanfinancial ipod@in.mpms. mufg.com

Investor grievance e-mail; arohanfinancial Exoiin. mpms. mudg.com
Website: www.in mpms.mufg.com

Contact persan: Shantl Gopalkrishnan

SEBI registration no.: INRODOO0405E

BOOK RUNNING LEAD MANAGERS TO THE OFFER

motiiahy

Tisiilivarl B g

'IMPORTANT"

O SBICAPS

5B Capital Markets Limited

1501, 15th floor, A & B Wing, Parines Crescenzo Building
Bandra Kuria Complex, Bandra (East)

Mumbai 200 051 Maharashira, lndia

Tel: +31 22 4006 3407

E-mail: archanipo@sbicaps.com

Website; www sbicaps.com

Investor grievance e-mail; investor relationsi@sbicaps com

_ CAPITAL
DAM Capital Advisors Limited
Altimus 2202, Level 22
Pandurang Budhkar Marg
Worli, Murmbai 400013 Maharashtra, India
Tal: +31 22 4202 2500
E-mail; arohan-ipoi@damcapial.in
Website: www.damcapitalin
Investor grievance e-mail: complamtifidamcapital in
Contact person: Arpl Chheds | Jay Shah
SEBI registration no.: ME/INMOO00T1 336

Whilst care Is taken prior to acceptance of advertising
copy, itis not possible to verty its contents. The Indlian
Express (P) Limited cannot be held responsiole for suich
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
Inclvicuals acvertising in s newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
Whatsoever.

Mofilal Oswal Invesiment Advisors Limited

Motilal Oswal Tower, Rahimbullah Sayani Road

Opposite Parel 5T Dapot

Prabhadeni, Mumbai 400 025 Maharashtra, India

Tel: +31 22 7193 4340

E-mail; archan.ipo@motifaioswal com

Website: www mofilaloswalgroup.com

Investor grievance e-mail: moiapiredressali@motilaloswal com
Contact persen: Sankita Ajinkya Contact person: Knthika Shelty/Sylvia Mendonca
SEBI registration no.: INMOOO011005 SEBI registration no.: INMOOO003531

COMPANY SECRETARY AND CHIEF COMPLIANCE OFFICER

Anirudh Singh Thakur
PTI Building, 4 Floor, DP 9, Sactor 5, Salt Lake, Panganas Morth, Kolkata 700 091 West Bengal, India. Tel: +31 33 4015 6000; E-mail; compliancei@archan.in; Website: www arohan.in

Al capitalized terms used herain and not specifically defined shall have the same meaning as ascribed o them in the i:IRHF'.
For AROHAM FINANCIAL SERVICES LIMITED
On behalf of tha Board of Directors
S
Anirudh Singh Thakur
Company Secrefary and Chiel Compliance Officer

Place ;| Kolkata, West Benga
Date : May 16, 2026

AROHAN FINANCIAL SERVICES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals. market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the
DRHF and Draft Abndged Prospectus dated May 15, 2026 with SEBI and the Stock Exchanges on May 16, 2026. The DRHP and Draft Abridged Prospectus shall be availabie on the website of SEBI at www sebi.govin. onthe websites of the Stock Exchanges | e, BSE al
www, bseindia.com, NSE al www.nseindia com, on the websites of the BRLMs, i.e, DAM Cagital Advisars Limited at www damcapitalin, Matilal Oswal Investment Advisors Liméted at www.mctilaloswalgroup.com and SBI Cagital Markets Limiled a1 www sbicaps. com
and the website of our Company at www.arohan in, Potentialinvestars should note that investment m equily shares involves a high degres of risk and for detais ralating o such risk, see the saction tilked “Risk Faclors"on paga 21 of the DRHP and the details sl out in the
RHP, when filed. Potential investors should nof rety on the DRHP for making any imastment decision and should rely on the RHP, whaen filed, for making an investmaent decisian.

This anncuncement does not consfibule an invitation or offer of securifies for sale in-any jurisdiclion, including India; This announcerment has been prepared for publication in Indéa only and is not for publication or distribution, directly or indirectly, in or into the Uinited
States. The Equity Shares offerad in the Offer have not been and will not be registered under the United States Securities Actof 1933 ("U.5. Securities Act’) or any state securities laws in the United States, and unless so registered, may not be offered or sold within the
United $1ates, excep! purseant o an exemption from, orin a transaction not subject o, the registration requirements of the U8, Securibies Act and applicable LS. stale secunities aws, Accordingly, the Equsty Shares are being offered and sold outside the United Stales in
‘offshore frangactiong” in rellance on Regulation 3 under Ihg%%%%n?rﬂ%ct and t."f 3 -"E"Ei'ﬂﬁ"‘%}f;*‘* urisdichons where such offers and sales are mada. Tharawill ba no public offening of the Equity Shares in the United States, CONCERT

Kolkata
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® [, Rofikul Islam Khan S/o-
Saiful Islam Khan, R/o Z-3/35,
Dr. AK. Road, Kolkata-
700044, WB, have change my
name and shall henceforth be
known as Rafikul Islam Khan
as decleared before First Class
Magistrate Alipore Court, WB
vide affidavit No. 12AC186626
Dated 18/11/2025 that Rofikul
Islam Khan and Rafikul Islam
Khan both are same and
identical person.

e [, Khatiza Begum W/o-
Mustaque Ahmed Thander,
R/o V-186/3, Karbala Road,
Kolkata- 700018, WB, have
change my name and shall
henceforth be known as Khateza
Khatoon as decleared before
First Class Magistrate Alipore
Court, WB vide affidavit No.
24AC157596 Dated 11/05/2026
that Khateza Begum and
Khatiza Khatoon both are same
and identical person.

® [, Mushtaq Ahmed Thander
S/o- Late Mohammad Yasin
Thander, R/0 V 186/3, Karbala
Road, Kolkata- 700018, WB,
have change my name and
shall henceforth be known as
Mustaque Ahmed Thandar as
decleared before First Class
Magistrate Alipore Court, WB
vide affidavit No. 23AC867121
Dated 11/05/2026 that Mushtaq
Ahmed Thander and Mustaque
Ahmed Thander both are same
and identical person.
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® [, Basudeb Biswas, residing
at 49/1, Dr. K.K.Ghosh Road,
P.S- Uttarpara, Pin- 712232,
hareby declares that father
Lakshman Chandra Biswas and
Lakshminarayan are both same
and one identical person vide
affidavit number 1503 dated:
20/01/2026 and my father's name
Lakshman Chandra Biswas will
be treated as my father's actual
name in everywhere and all future

purposes.
e [ MOSIAR ROHMAN
JAMADAR S/O MAKBUL
JAMADAR resident of VILL
PO- BARATAJPUR, P.S-
CHANDITALA, HOOGHLY
712306 WEST BENGAL have
changed my name to MUSIYAR
JAMADAR vide affidavit dt.
14/05/2026 at Serampore Court,
Hooghly.
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® | Prabir Paul, S/o. Late
Brajendra Nath Paul, residing
at 263/A, Sakuntala Park
Road, P.O. Sarsuna, P.S.
Parnasree, District — South
24 Parganas, West Bengal
— 700061, have changed my
name and shall henceforth be
known as Prabir Kumar Paul,
as declared before the First
Class Judicial Magistrate,
Alipore Court, Kolkata, West
Bengal, vide Affidavit No.
42822 dated 15 March 2026.
Prabir Paul and Prabir Kumar
Paul both are the same and
identical person.
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